
IN THE CENTRAL M)MINISTRATWE TRUNAL : HYDERABPD BENCH 

AT H1'DERAJ3 AD 

O.A.No.363/92 	 Date of Order: 9.6 .1 992 

BETVEEN: 

M.V.V.S.V.Prasaci 	 .• Applicant. 

A N D 

Telecommunications District 
Manager, Eluru. 

Sub-Divisional Officer, 
Teleommunications, 
Tanuku. 

D.&teswara ReQ, T.O.A. 
D.,E.T., 3himavaram, 
WGfljstrjct 

K.Peddiraju, T.O.A., 
S.D.G.T, Tanuku. 

C.M.Ei.V.Syam, T.O.A., 
S.D.G.T., Tanuku. 	 Resoondents. 

Counsel for the Applicant 	 Mr•  K. L.NarasimhaM 

Counsel for the 	 .. Mr,N.R.Devraj for 

Mr, N.V.RamanaS\ Qk3e 

'..'jtKts s flfl 7I\4. 

HON'BEL SHRI AiL3. GORThI,ME1,aER(ADI4.) 

HON 'DIE SHRI T.CIADRASEKHARA REDDY,MEMBER (JUDL.). 

(Order of the Division Bench delivered by 

lion'ble Shri A.B.Qrthi, Member(P&nn.) ). 
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Copy to:- 

Telecoirimunjcatjons District Manage , Eluru. 

Sub-Divisional Officer, Teleconimun cations, Tanuku. 

Sri. D.Koteswara Rao, T.O.A. D.E.T , Bhimavararn, W.G.Dist. 

Sri. K.Peddiraju, T.O.7., S.fl.G.fl, Tanuku, 

Sri. C.M.b.V.Syam, T.O.A, S.D.G. ., Tanuku. 

One copy to Sri. K.L.Narasimhaadocate 2-2-196/17/c/i 
Bagh Ainberpet, Hyderabarj...3. 

One copy to Sri. N,V.Rarnana, Addi. G$C, CAT, Hyd. 

One copy to Scthtble Mr. T.Chandra  Skhar Reddy, Judicial 
Member, CAT, 1-lyd. 
One spare copy. 

Rsm/- 
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The applioant had challenged the order L 

dated 17.3,1992 transferring him from Tanuku to Bhimavararn. 

The applicant joinedrvice. in the office of the Sub-

ft  Divisional Officer, Telecommunications, Sri]cakulam, on 

16.4.1981 as Terecom Office Assistant (TeA). He was 

transferred €o 'Bhi'mavaram during March, 1985 at his own 

request. Once tagtafn at his own request he was transferred 

frbh Bhjmavaani to Tanuku on 9.6,1988. He was however, 
- 	 c 

surprised by an other dated 14.8.1991)  he was directed to 

report back to £3himavaram. On a .representation i&de by 
ItZAI 	 & him,± transfer was hel&in abeyance datc17.3.92 when 

he was finally ordered to rportto Shimavaram. 

The arguments advanced in this case by 

Sri K.L.NarasimhA learned counsel for the applicant and 

the questions of law raised by him are identical to those 

in OA.364/92. 

Sri N.R.Deyraj, learnedPddl. Standing Counsel, 

for Mr.N.V.Ramana)clarif that the applicant was sent to 

fanuku at his own request for a specific purpose, that is).  

for the release of ORs. The said task was completed and 

accordingly he was back to Shimavaram. 

For the reasons stated by us in detail in 

OA.364/92, we find that this application too lacks In merit. 

We accordingly dismiss the same with no order as to costs, 

T 	
I e \ 

(A..B . GORi x) 	 (T. CHANDRASEK-IARA EDDY) 
Member (Mmn.) 	. 	 Member (Judl.) 

Dated: 9th June, 1992 	 1' 
(Dictated in the Open Court) 
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TYPED BY 	 COMPARED BY 

CHiCKED BY 	APPROVED 13Y 

Iiflfl THE HON'BLE MR.. VI " 	 V.C. 

ND 

THE HON' ELE MR. I BASUBR SNIAN ;M(A) 

ADSV 
THE HON 'LILE MR. T CfWJXtAsEI<BAR REDDY; 

MEMBER(JtJDL) 

THE rnN'BLE : MESER(xa) 

RIDated:  

ODER 7 JUDGMMII 

R ./e2c7X 
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TTK1qO  

A-itted and mnt4ini directions 
issued 

Disposed of with ±trectjons 

-151smis sed 

Dismissed as witjkrawn 

Dismissed for tf tilt. 

M.A.OrdereWRejec ed, 

order as to colts. 
pv in. 
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